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SPM & ND

Mr,R=jendran “air -for applicant,
Mr.Sankarankutty “air _ACGSC.

The learned counsel ® for the applicant aﬁpeared
beLore us and stated that the appllcant h%ﬁ ﬁtnﬁg ﬁg;n
1nterv1eweu on 2.5.1931., Since one of us/does not

wish to be associated »1th the adjudlcag}o this case,
_llst this case before bhe Division Bench of which he

is not a membef}on 24th June, 1991,

SPM & AVH

Mr MR Ra jendran Nair for applicant
Mr P Sankarankutty Nair, ACGSC for R.1&2

ORDER

The learned counsel for the applicant appsared
before us today whsn the learned counsel for the réspundant;
also present and stated that the applicant does not wish
to press the application any further and that hse should be

allowsd to withdraw the same. Accordingly, we allow the

prayer andéiiij/Zhis application as withdraun.
N - sl

( AV. HARIDASAN. )- ( SP MUKERJI )
JUDICIAL MEMBER VICE CHAIRMAN
' 24-6-1991 \

IS



